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Natienal Honour Bill

and communicated to this House on the 31nt
July, 1971 and do resolve that the following
24 members of Lok Sabha bé¢ nominated to
serve on the said Joint Committee, namely .—

(1) Shri Magaati Aokineedu
(2) Shri Kondayyi Basappa
(3) Shri Onkar Lal Berwa
(4) Shri Chakleshwar Singh
(5) Sbri Chhuiten Lal
(6) Shn G. C. Dixit
(7) Shri T. H. Gavit
(8) Shrn Mam Ram Godara
(9) Shri K. Gopal
(10) Shri Samar Guba
(11) Shr1 M. M. Hashim
(12) Shri A, K. Kisku
(13) Hazi Lutfal Haque
{14) Shr: Yamuna Prasad Mandal
(15) Shri Nanubhai N. Patel
(16) Shri Mohan Swarup
(17) Shri Rajaram Dada Saheb Nimbalkar
(18) Shri Ramji Ram
(19) Shn P. Ganga Reddy
(20) Dr. Saradish Roy
(21) Shri S, A. Shamim
(22) Shri Remavatar Shastr
(23) Shri S. D, Singh , and
(24) Shri R. P Ulganambi.”

The motron was adopted

MR. SPEAKER : Now we come to the
Bills, The time ig very limited and there are 50
many Members to speak at the end of the day
. Those

nop-controverssal and would be
very soon so that the rest of the time
be devoted to the discussion on floods
and drought.

SHRI CHINTAMANI PANIGRAHI : Sir,
you should allow more time for discussion of
the floods and drought situation,

E—
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SHRI M. SATYANARAYAN RAO
(Karimnagar) : Tam really happy that the
Government has come forward with this Bill.
As hon. friend Mr. R.S. Pandey has pointed
out, it is really unfortunate situation that we
arc compelled to bring forward this Bill. The
national anthem is not respected by the people.
It is most unfortunate. I am anxious to bring
this to the notice of the hon. Minister. This
has already been brought to the attention of the
Minister by Mr. R. 8. Pandey, regarding the
pational anthem sung in the theatres and
auditoriums. People are not remaining there ;
they just go away.

I would like to know from the hon. Minister
whether this Clause 3, ‘whoever intentionally
prevents the singing of the Indian National
anthem or causes disturbance ctc.’ will be
applied in this case. I do not know whether
this will be applied to such people who are
leaving the auditorium. Here it says ‘whocver
intentionally prevents the singing of the Indian
national anthem or causes disturbance to any
asembly engaged in such singing shall be
punished with imprisonment for a term which
may extend to three years’ ctc, Itis not clear
whether that is going to apply in this case
also. I want to know that. It should be made
clear.

Regarding the national flag, we sce, when-
ever there is demonstration, always the national
flag is torn or trampled upon or insulted.
Whenever such things happen, is there provi-
sion to convict them or punuish them. That is
not clear. I want to know about that also.

As Mr. Pandey pointed out, after the last
sadio programme at 10-30 PM or 11 PM this
national anthem is sung; it is not at all
necessary and this should beremoved. That
should not be there at that time. Nobody can
get up at thut time and I think it is not neces-
sary. This should be kept in miod. I only
wanted to stress on these points. Ihope the
hon. Minister will consider it. I support the
Bill.e

DR. KARNI SINGH (Bikaner): I am
very glad that this Bill is introduced in this
House to cnsure that adequate respect is shown
to the National Flag. In fact, I have been
one of those Members of this House who, for
the last 7 or B years, has been writing to the
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Government over and over again bringing to
their attention the fact that people are walking
out of the cinemas when the national flag is
being shown on the screen and the national
anthem is played. I corresponded with Mr.
Chavan when he was Home Minister when I
saw such happenings in Bombay City.

13.00 hrs.

We do realiscone thing that in a vast country
like ours, it is not only the threat of sending
people to jails that will result in people
respecting the flag or the nationa) anthem, but
1 fecl that a psychological approach is necessary,
We must create in the minds of the youth a
certain respect and a certain love for the flag.
You know perfectly well that when we were in
the colleges, at the time when India became
independent, a tremendous feeling existed for
the flag and the national anthem. All that has
gradually disappeared. The causes for this are
often financial,

People are today frustrated. The youth of
the country do not know which way to look,
As a result, the very emblems that stands for
our independence and sovercignty are not
respected. Therefore, I would request the hon.
Minister not to threaten the people of India
with sending them to jail for any disrespect
shown but also try and find ways and means
to consult the topmost psychologists in the
country who have access to the minds of people
and try and find out what can be done 1n the
curricula and in the educational system so that
the youth wall once again begin to respect the
flag.

There is one thing more to which Shn R. 8.
Pandey had made a reference, namely the
party flags. I do not say this as a partyman;
I am an Independent. But I would like to say
that there is the fact that the New Congress
flag or the Congress flag and the national flag
are very similar in colour. These people who
are in opposition to the Congress automatically
begin to sthow disrespect to the Congreas flag,
and because of thc similarity, amongstthe
uneducatefl people I find that this disrespect
scemn to get transferred to the national flag.

Therefore, T would very strongly request
the Prime Minister and the Confress Party
who have such a vast majority thst the time
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has now come for the parties to have flags
which do not look or res.mble in any way the
flag of the nation.

With these words, I support the Bll,

SHRI 5. M. BANER]JEE (Kanpur): I
rise to support this Bill. Yesterday, I was
attentively listening to my hon, fiiend Shri
P, K. Deo. He said that some of the partics
had a different flag, and he said this, looking
at us. Perhaps he forgets the fact that our
flag is the working class flag with a red base
and it shows the international fraternity of the
working class. Perbaps he has also forgotten
that many States—even now I have seen their
cars in Delhi having their own flags—have
their own flass.. .

DR. KARNI SINGH : Really ?

SHRI S.M. BANERJEE : Yes, for instance,
Bharatpur. The Ruler of Bharatpui  was
coming with a differcnt flag.

I need not take the lesson of patriotism or
nationalism from Shn P. K. Deo. Iie should
remember that it was the communist worker
Sardar Karnail Singh of Jullundur, who when
people were going in a satyagraba for the
liberation of Goa, died with the tricolour flag
and not with the red flag in his hand. Even
today; his memory 1s preserved every year by
observing a shaheed mela there. So, people
should not try to slander any political party,
knowing full well that therr nationalism is much
more known to us for the last so many years.

In regard to the national anthem, to which
Shri R. S. Pandey has made a reference, [
would also like to make a suggestion. The
singing of the national anthem on the radio at
11.00 p.m. or 11.30 p.m. should be discontinu-
ed, because it is impossible for any onc to get
up at that time in respect for the naitional
anthem. Of coursc, one may switch off the
radio ; that is another matter. But otherwise,
nobody gets up at that time. So, that should
be discontinued.

1 would suggest that it may be discontinued
at the cinema-houses also, This pﬂf&iu was
started at the time of the Chinese aggression
when we wanted to rouwse the political con-
sciousness of our countrymen, But now we
are finding that many people do walk out of
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the cinema-houses when the national anthem is
being sung. Itis notin protest that anybody
walks out, but just to caich some bus or some”
cther conveyance, people walk out eaulier.
Therefore, this practice alto may be dis-
continued

On the 26th January and on 15th August,
the national flags are sold in thousands to the
young boys. I would suggest that that also
should be discontinued, because on the next
day we find thousands of national flags are
lying on the ground and people trample over
them and in fact they have to, because the whole
road is full or them So, th re should be some
check on this. I do not say that flags should
not be given 10 our young boys; they should
be given far they should know what the flag is,
But there should be some check on this so that
there is no indiscriminateselling of the national

flags.

Then, I would like to support the amend-
ment tabled by my hon. friend Shri Samar
Mukherjee which reads thus :

Page 1, lines 8 and 9 omst ‘or otherwise
brings into contempt (whether hy words,
either spoken or written, or by acts)’.

I submit that the provision in the Bill as it
stands is suflicient. Clause 2 of the Bill reads ;

“Whoever 1n any public place or in
any other place within public view burns,
mutilates, defaces, defiles, disfigures, detroys,
tramples upon or othcrwhe brings into
contempt..."”,

Whoever does these things is lhable for
punishment, The amendment of Shri Ram-
avatar Shastri should also be accepted.

Last but nut least, there is another very
imporiant issue. We want to honour the
national flag ; it will remain our nitional flag.
We want 1t to fly alofi. But we havegota
scparate President’s flag, I raised this question
and I am told that steps are now being taken
tosce that the President also uses the sape
flag. I know the President’s flag has a separate
significance in that he is the Supreme Com-
mander of the armed forces, the army, navy
and air force. But it looks rather bad that we
should have flying over Rashtrapati Bhavana
flag other than our national flag. I say thisin
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[Shri S. M. Banerjee)

the larger interests of the country, its integrity
“and sovercignty. In that sense, there should be
only one flag for all and that is the national
flag.

I would like to say on behall of my group
that we may fight this Government a thousand
times, but when it is a question of the national
flag, we will honour it and defend it to the
last.
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THE DEPUTY MINISTER IN THE
MINISTRY OF TIOME AFFAIRS (SHRI
MOHSIN) : Mr. bpeaker, Sir, I am really
happy to see that the Members in general have
supported the principle behind the Bill,

SHRI RAMAVATAR SHASTRI (Patna) :
All of them have supported it.

SHRI MOHSIN ¢ That is what T sav;
without any exception ; but some doubts
have been raised about certain provisions of
the Bill—whether any bonafide criticism of
the Constitution would also amount to an
offence under this measure. This has been
very much clarified in Explanation I which
reads ¢

“Comments expressing disapprobation
or criticism of the Constitution or of the
Indian National Flag or of any measures
of the Government with a view to obtain
an amendment of the Constitution of India
or an alternation of the Indian National
Flag by lawful means, without exciting or
attempting to cxcite hatred, contempt or
disaflection towards ghe Goverpment, do
not constitute an offence under this
section,”

What is contemplated is that the agitation
shoyld be by legal means, but if it amounts to
excite hatred, .., .
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SHRI RAMAVATAR SHASTRI: Who
will judge thut ? The burtcaucracy will judge
that.

SHRI MOHSIN: ... contempt, or dis
affecuion, then certainly they would be
attracted by the provisions of this Bill, and
the persons concerned will be committing an
offence.

AN HON. MEMBER : Misuse,

SHRI MOHSIN: Some Mcmbers also
expressed their view about the possible misuse
of the provisions of this Bill. I can only assurc
them that due care would be taken so that
the provisions of the Bill would not be misused,
but at the same time, Members would agree
with me when I say that in 1970 alone, in
West Bengal, there werc 4s many as 24 cases
of insult to the National Flag. On the Inde-
pendence Day in 1970, attempts were made
to pull down the National Flag, burn it and
hoist the red flag in its place. Such instances
have come to the notice of the Government
and in West Bengul alone there were 24 such
instances in 1970. In othier States also, we
have hecard of some stray incidents in Tamil
Nadu, Assam, Mysore, Punjab and mn some
other arcas, Instances of such delibrrate insult
to the national flag cannot be condoned, and
they will have to be punished, because many
a time in this House and in the other House
Members have expressed their concern about
incidents of disrespect to the national anthem,
national flag and also the Constitution. So,
in accordance with the wishes of the majority
of Members of Parliament, this Bill has been
introduced and is now before the House,

I can say that the scope of the proposed
legislation is restrictrd only to overt acts of
insult and attacks on national symbols and
burning and trampling upon and mutilating
them in public places, and it is nat proposed
to compel people to salute the national flag or
respect the national anthem or the Constitus
tion.* Such compulsion would also, in my
opinion, be an infringement of the Constitution
because that would be hit by article 19 (1)
{a) of the Constitution. Simularly, an express
provision has also been made in the Explana-
tion that bonafide criticisrn of the Constitue
tion can be made with aview to get it
changed. My friends have stated that such
criticisms were made by the members of the

' camRERR AR W
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[Shri Mohsin}

ruling party itself, but that was only witha
view to get some articles of the Constitution
changed by legal and lawful means, and not
with a view to create hatred or disrespect. So,
there is a difference. Ifthe people follow the
real spirit behind the Bill, I do not think
there need be any misapprehension.

Many Members have also spoken about
the identity of the Congress flag with the
national flag. The Congress flag has been
in a existence even before we adopted the
national flag. It isalso quite different from
the national flag. One can note the difference
easily, and there cannot be any mistake about
it. So, I do not think there is any necessity
to change the Congress flag.

Members have spoken about the national
anthem, and one of them suggested that it
may be sung in the beginning of the show in
the cinema houses instead of the end. Many
suggestions have also come up in this connec-
tion, This point has been examined by the
Government. I might point oyt that in the
beginning of a film show people come late,
there would be disturbance.

SHRI D. N. TIWARY (Gopalganj):
Those coming late should stay out.

SHRI MOHSIN: But they would not
koow what is going onin the house. The
house fills up gradually, and some people
come even after the show has begun. So, it
would be difficult to maintain discipline in
the house if the national anthem is sung in the
beginning. That is why it was comidered
advisable to have it at the end of the film.
Also, instructions have been issued to the
owners of the theatres to see that the doars are
shut atthe end of the show so that people
would remain till the national anthem is over.
We are very vigilant about it, and often such
directions are being isued to see that the
people stand up and show rapect to the
national anthem when it is sung at the end of
the fhow,

Some suggestion was made that when the
national anthem issupg over the radio at
11 P. M. it is too late in the might, and it
wounld not serve aoy purpose. This will be
patsed on to the Informatioa and Broadcasting
Ministry for their consideration. The idea is
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to educate the public on the correct pronun-
ciation and phraseclogy of the national song.
With that idea, some circulars were imued
that in schools and in cinema houses, it should
be sung. I do agree with Dr. Karni Singh
that there should not be any element of com-
pulsion, Certainly we are not compelling
anybody to sing the national anthem, but we
want to stop people showing disrespect to the
national flag or national anthem or the Con-
stitution. That is the purposc of this Bill.

For the informution of the House, I may
say that from 15th August, the national flag
will be flown on the Rashtrapati Bhavan and
the R1) Bhavans in the States, instead of their
peronil standards. The President and the
Governors have agreed to this and instructions
have already been imseud to this effect.

With these wordy, Icommend the Bill to
the acceptance of the House.

MR. SPEAKER : The question is :

“That the Bill to prevent insults to
national honow:, be taken into considera-
tion,”

The motion was adopled.

Clause 2—(Insult on Indien National Flag and
Constitution of India;

SHRI SAMAR MUKHERJEE (Howrah) :
I beg to move :

Page 1, lines 8 and 9,—

omit “or otherwise brings into contempt
(whether by words, either spoken or
written, or by acts)’’ (8)
Page 1, line 11, for "“three years” substituls
“six months™ (9)

SHRI RAMAVATAR SHASTRI: I beg
to move :

Page 1, line 11, for “three” substituls “‘two”
3 N

-

MR. SPEAKER : Docs he want to speak
on the amendments? No. I will now put
amendments 3, 8 and 9 to the House.

Amendmenis Nos. 3, 8 and 9 were put and negasived,
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MR. SPEAKER : The question is:
“That clause 2 stands part of the Bill,”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(Prevention of singing of Indian
National Anthem, stc.)

SHRI RAMAVATAR SHASTRI: I beg
to move :

Page 2, hne 18,—
Jor ‘“three” substitute “two™ (7)
MR. SPEAKER : I will now put amend-

ment No. 7 by Shri Shastri to the vote of the
House.

Amendment No. 7 was put and negatived
MR. SPEAKER : The question is :

“That clauses 3, [, the Enacting For-
mula and the Title stand part of the Bill”,

The motion was adopted.

Glauss 3, Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI MOHSIN : I beg to mave :
“That the Bill be passed.”
MR. SPEAKER : Motion moved :
“That the Bill be passed.”

oft T Wrelt : Hewew wIEA,
ot A weg A wgr s ag faw oW
FIYA IT ATAT G F TAG QA
& v | & oy frdey s w@ar g
fe g3t wdg ot Wt & 1 a9 Fgr AfET
1T §F ITH (AT A Ay TEY | A
 sArbdT gRwe ¥ Mot ) @Y 3T 9T
¥ &F § wigs dwg arfs A gR
Eiaard & qig fawa # aEAr §3
gt foqia & ofeadas &7 w1 ¥ FE
o qg A T AAT NG ) AL AT W
e ¥ g Iy g wmw g

Tnsulls to SRAVANA 21, 1893 (S4K4)

Prevention of Food 234
Adulteration (Amds.) Bill
9 & &Y wAw o Ag ¥ 1 I ¥ qwr
qAT ) AT A A Sgrhd) & Sdr A
WITET &G & T KT FT AT 4| ALNAq
TRT | FW TH IT FT qg ARG T
fe ot o 9 0% ¥ fnagrd ¥ v faax
AT 17 @ 3§ e faar ww AT ag
FEFT T WAT AT | 7 IN FET 147 N7
aér AT Az &, o7 a1 &1 99 aEey
A TE HIT § SF T HT HIBT A& T |

SHRI MOHSIN : In this respect I would
again say that any misapprchensions about the
misuse of the flag are unfounded. Suitabls
instructions will be issued to see that the provi-
sions of the Bill are not misused. At the same
time, I would also appeal to the members on
that side to see that enly peaceful, legal means
are adopted and not such steps as would create
bhatred or contempt.

SHRI DINEN BHATTACHARYYA
(Serampore) : You have to sce that the State
flag is not misused. Even that day when there
was 2 Congress demonsiration 1 have seen so0
many people using that flag.

MR. SPEAKER : Kindly, do not misuse
the time of the House by speaking without my
permission. Now the question is :

“That the Bill be passed”
The motion wes adopted.

s o

13.30 hrs.

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTUPA-
DHYAYA) : 1 beg to move :

“That the Bill further to amend the
Prevention of Food Adulteration Act, 1954,
be taken into consideration’.

This is a non-controversial Bill.



